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Akhtaysr Ahmad, ee.. s seesssPpplicant
Versus
Unien ¢f India «&nd ethers, «»sseesRESpONdents.

Hen 'ble Mr, Justice U.C,Srivesteva, V,C,
Hon "ble Mr. K.Cbayya, A.M,

( By Hen'ble Mr, Justice U,C,Srivastava, V.C.)
As the pleadings are céemplete the case is

being heard 2nd dispesed ef finally,

2. | The applicant wes eppeinted «s Extra
Departmental Branch Pest Msster provisienally en
17.3.75. Althouch it wes net mentiened in the erder
thet he was being appeinted in plece of Mahmudul Hesaen
the Extra Depsartmental Brench Pest aster ef the pest
effice, Kusum Khere, District Farrukhaibad whe wis
put eff e duty but the cppeintment indicated that

it wes a prﬁ&isi@nsl sppeintment. The spplicent as
required furnished & medical certificate it ippesrs
thet ultimetely the s.id Mahmucul Hasan whe wss put off
@ dutly was reinstated back in service and that is why
the impugned erder terminating the services ef the
: ah by Aaupee

applican?ACAGB te an end and the erder ef reinstatement
of Mghmurdul Masan was passed, This @rder xxxxxx¥xxxxx
was challenged in this applicetien, The grievance

of the applicant is that he was éppeinted in &

clear vacancy en recgular basis and he werked fer 15
years and his werk #nd cenduct has been €xemplary -
xmxy eénd his services could net have been terminated.,
It is true that the applicant hes werked fer 15 years
but when he was c¢iven gppeintment the pest wss net
vacint as the preceedincs aceinst the sagid Mehmudul
Hasan were still net coempleted. He centinuedte werk "

CQ‘.’.tf’.. 28 @ .2



-
fer 15 years, but his sarvices came te an end
the ssid Mahmuedul Hasén hses been reinstated <ssuch
the applicent has get ne right te claim fer the ssid
pest., But in view of the fact that he hés werked
fer 15 yeirs he has- & prefrentiiall right te et an
appeintment @s Extra DeEpartmental Brench Pest lMaster
in #ny other brinch pest effice in the victinity er
near zbeut er elsewhere and accerdingly with the
directien, that the case of the epplicant fer
sppeintment as extra departmentsl branch pest mgster
en prierity -nd prefrenfialbésis in view ef the fact
that he werked fer 15 years, may be ceonsidered.
The appliCﬁatiOn is accerdingly dismissed,
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